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O R D E R 

 

PER M. BALAGANESH, A. M.: 

1. The appeal in ITA No.4242/Del/2019 for AY 2014-15, arises 

out of the order of the National Faceless Appeal Centre (NFAC), 

Delhi [hereinafter referred to as ‘ld. AO)’, in short] dated 

11.03.2022. 

2. At the outset, the assessee filed a letter dated 01.07.2024  

wherein, he submitted that the assessee wants to withdraw the 

aforesaid appeal, keeping all its rights and contention open. For the 

sake of convenience the said letter is reproduced below:- 
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3. The Ld. DR does not have any objection for the said request 

of the ld AR. 
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4. We have gone through the request submitted by the Ld. AR 

and since the DR does not have any objection, the appeal is 

allowed to be withdrawn. 

5. In the result the appeal of the assessee is dismissed as 

withdrawn. 

Order pronounced in the open court on 01/07/2024.  

 -Sd/-        -Sd/-       

    (SAKTIJIT DEY)                  (M. BALAGANESH)                                
  VICE PRESIDENT         ACCOUNTANT MEMBER                                

 

 Dated: 01/07/2024 

A K Keot 
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5. DR:ITAT 
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